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Vs,

DELHT ADM. & ORS. cos RESPONDEN*S.

CORAM:

HON'BLE MR. JUSTICE S.K. DHﬁh, VICE CHAIRMAN.
HONYBLE SHRI S.R. ADIGE, MEMBER, (A).

For the Applicant ... SHRI SHyaM BABU.

For the Respondents v Ms. PL O BENIWAL,
proxy counsel for
Shri J.P. Singh.

JUDGEMENT (ORAL)

(DELIVERED BY HON. MR. JUSTICE S.K. DHAON, VICE CHAIRMAN)

The applicant has prayed in this application that
the departmental proceedings initiated against him may
either be quashed or kept in abeyance till the decision by
the competant criminal  court, before which he has been
prosecuted for offence under Section 392 of the Indian Penal

Code.

A copy of the challan filed in the criminal court
iz filed before us in  the form of  Annexure-8 to the
application. We have poirused the same. We  have aleo
peirused the  order dt.  29.1.92  jsayed by  the Dy,
Commissioner of Police directing that the departmental

piroceedings  should be initiated against the applicant. The

foundation of the aforesasd order is based substantially on
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the same facts  which  are the subject  matter for
investigalion in  the criminal court. In  these

circumstances, the petitioner is bound to be prejudiced n
his defence before the criminal court, if the departmental

proceedings are allowed to continue.

We accordingly direct that the departmental
proceedinge  shall be kept in abeyance till the decision of
the competent  criminal  court. If the petitioner 1%
aquitted, it will be open to the authority concerned to
consider whether it would be desirable to be continued with

the departmental proceedings.

With these directions, this application is disposed

of finally but without any order as to costz.
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